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ORDER

PER A.D. JAIN, V.P.:

This is assessee’s appeal against the order of the 1d. CIT
(Exemption), Lucknow, dated 26.6.2019 passed under section
12AA(1)(b)(ii) of the Income Tax Act, 1961.

2. The assessee has moved an application dated 28.12.2021
for withdrawal of the appeal, stating therein that the Department
has granted approval under section 12A of the Act, hence the
appeal pending before the Tribunal is hereby withdrawn. The
ld. D.R. has no objection to such request. In the light of the
request of the assessee, the appeal is dismissed as withdrawn.

3. In the result, the appeal is dismissed as withdrawn.

Order pronounced in the open Court on 20.01.2022.

Sd/- Sd/-
[T. S. KAPOOR] [A. D. JAIN]
ACCOUNTANT MEMBER VICE PRESIDENT

DATED:20.01.2022
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